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SUPREME COURT OF | NDI A
RECORD COF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (Crl) No(s).6543/2012

(From the judgenent and order dated 23/04/2012 in SBCRM No.1260/2012, of
The HI GH COURT OF RAJASTHAN AT JAI PUR)

G RRAJ PRASAD MEENA Petitioner(s)
VERSUS
STATE OF RAJASTHAN & ORS. Respondent (s)

(Wth appln(s) for exenption from filing OT. and pernmission to file
addi ti onal docunments and office report)

Date: 04/07/2013 This Petition was called on for hearing today.

CORAM :
HON BLE MR JUSTI CE CHANDRAMAULI KR. PRASAD
HON BLE MRS. JUSTI CE RANJANA PRAKASH DESAI
For Petitioner(s) M. H D. Thanvi, Adv.
Ms. Preeti Thanvi, Adv.
M. Sarad Kumar Singhania, Adv.
For Respondent (s) Ms. Nil ofar Qureshi, Adv.
Ms. Rehnumi a, Adv.
Ms. Pragati Neekhra, Adv.
UPON hearing counsel the Court nmade the foll ow ng
ORDER
In view of the letter circulated by Ilearned counsel for the
petitioner seeking adjournment for filing the rejoinder affidavit,
matter is adjourned for four weeks.
| (Sanj ay Kunar) Court Master | (I'ndu Satija)

| | Court Master



